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(ङ)  छूट  - 2,351.49 करोड़ रुपय े

(च)  िारी दकये िाने िाल ेबंधपत्रों की संख्या  - पांच लाख 

2.  आिास एिं िहरी जिकास जनगम जलजमटेड ऐसे बंधपत्रों से प्राप्त राजि का उपयोग केिल उन अिसंरचना 

पठरयोिनाओं के जलए करेगा, िो ऋणों की अिायगी के जलए राज्य सरकारों पर जनभडर हुए जबना पठरयोिना रािस्ट्ि से ऋण 

की अिायगी कर सकें । 

स्ट्पष्टीकरण : इस अजधसूचना के प्रयोिनाथड, 

(क)  'अिसंरचना’ में सभी अिसंरचना उप-क्षेत्र िाजमल हैं, िैसा दक आर्थडक कायड जिभाग, जित्त मंत्रालय की अजधसूचना 

संख्या 262 द्वारा पठरभाजर्षत दकया गया ह;ै िो दक फा.सं.13/1/2017-आईएनएफ दिनाकं 11 अक्टूबर, 2022 

(अिसंरचना उप-क्षेत्रों की अद्यतन की गई सुसंगत मुख्य सूची) द्वारा िारी दकया गया ह ैऔर इसमे उनमें दकए गए कोई 

भी संिोधन या पठरिधडन िाजमल होंगे;  

(ख)  'अिसंरचना पठरयोिना' से तात्पयड अिसंरचना क्षेत्र में दकसी भी पठरयोिना से ह।ै 

[अजधसूचना स.ं 34 /2025/फा. सं. 300164/2/2024-आईटीए-I] 

अश् िनी कुमार, अिर सजचि 

MINISTRY OF FINANCE 

(Department of Revenue) 

(CENTRAL BOARD OF DIRECT TAXES) 

NOTIFICATION 

New Delhi, the 17th April, 2025 

(INCOME TAX) 

 S.O. 1774(E).— In exercise of the powers conferred by clause (48) of section 2 of the Income-tax Act, 1961     

(43 of 1961), read with clause (ii), clause (iii) and clause (v) of sub-rule (3) and sub-rule (6) of rule 8B of the Income-

tax Rules, 1962, the Central Government hereby specifies the bond with the following particulars as zero coupon bond 

for the purposes of the said clause (48) of section 2 of the said Act, namely :- 

(a)  name of the bond                   - Ten Year Zero Coupon Bond of Housing and Urban Development  

     Corporation Ltd. 

(b) period of life of the bond         - Ten years one month 

(c) the time schedule of the issue   - To be issued on or before the 31st day of  of the bond March 2027                               

(d) the amount to be paid on maturity   - Rs. 5,000 crores  

or redemption of the bond 

(e) the discount                                        - Rs. 2,351.49 crores 

(f) the number of bonds to be issued     - Five lakhs  

2. Housing and Urban Development Corporation Ltd. shall utilise the proceeds from such bonds only for those 

infrastructure projects which can service the debt out of the project revenues without being dependent on the State 

Governments for the service of debts.  

Explanation: For the purpose of this notification, 

(a)  ‘Infrastructure’ includes all infrastructure sub-sectors as defined vide notification no. 262 of the Department 

of Economic Affairs, Ministry of Finance issued by F.No.13/1/2017-INF dated October 11, 2022 (Updated 

Harmonised Master List of Infrastructure sub-sectors) and shall include any amendments or additions made 

thereof;  

(b)  ‘Infrastructure project’ means any project in Infrastructure sector.  

 

 [Notification No. 34 /2025/F. No. 300164/2/2024-ITA-I] 

ASHWANI KUMAR, Under Secy. 
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